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U. N. CoNVENTION ON LAND-LOCKED 
CoUNTIUES 

42. SHRl BHOGENDRA JRA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to &te : 

(a) wbcther India has ratified the U.N. 
Convention on trade and transit facilities 
to land~ock.ed countries; 

( b) if not, the reasons for the delay in 
ratifying the convention; and 

(c) how many countries have "" far 
ratified the convention? 

THE DEPtITY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
No, Sir. 

(b) The matter is under consideration. 
(e) As of 20 September 1967, ten coun-

tries had become parties to the Convention. 
Th~ are Chad, Czechoslovakia, Hungary, 
Malawi, Mongolia, Nepal, Niger, Nigeria, 
Yugoslavia and Zam bilL 

plU.AJ CoMMrITI!E'S REPORT ON INDI.<N 
FoRElON SERVICE 

43. SHRI BHOGENDRA JRA: 
SHRI SHASHIBHUSHAN BAI-

PAI: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to refer to the reply 
given to Unstarred Question No. lion the 
22nd May. 1967 and state : 

(a) whether any final decision has sinoc 
been taken on the recommenda!ioos of the . 
Pillai Committee on the Indian Foreign 
Service: and . 

(b) if so, the nature of decision taken? 

THE DEPtITY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
While final decisions on a number of recom-
mendation~ have been taken, other recom-
mendations are in the process of examina-
tion in conSUltation with the Ministry of 
Finance and the other Ministries conocrned. 

(b) Most of the recommendations for 
improving the working of the Ministry of 
External Affairs and of Inwan Missions 
abroad have been accepted in principle. but 
in view of financial ~ngency their imple-
mentation may bave to be phased over a 
period of years. 

RHODESIA 

44. SHRI BHOGENDRA JRA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether it is a fact that the U.N. 
Security Council-imposed economic sanc-
tions on Rhodesia have failed completely; 
and . 

(b) if so, the steps which India propose 
to take to ensure the early down-fall of 
the illegal white minority regime in Rhode-
,ia? 

THE DEPtITY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (3) 
The selective economic sanctions imposed 
by Security Council Resolution dated the 
16th December, 1966, have failed to brinf, 
down the illegal regime in Rhodesia main-
ly because South Africa and Portugal have 
refused to implement that resolution and 
have openly assisted the illegal and mino-
rity Government in Rhodesia to sustain it' 
economy. 

(b) The question of Rhodesia was re-
cently discussed at the 22nd session of th~ 
General Assembly where India's represen-
tative declared that the only way to cod 
the Rhodesian rebellion is for Britain to 
use force. The General Assembly approv-
ed a resolution of the lrd November 1967 
demanding that Britain should use force 




